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IN THE HIGH COURT FOR THE STATE OF TELANGANA

AT HYDERABAD
(Special Original Jurisdiction)

THURSDAY, THE SEVENTEENTH DAY OF OCTOBER
TWO THOUSAND AND TWENTY FOUR

PRESENT
THE HONOURABLE THE CHIEF JUSTICE ALOK ARADHE

AND
THE HONOURABLE SRI JUSTICE J. SREENIVAS RAO

WRIT PETITION NO: 28837 OF 2024

Between:

1.

2.

10.

11.

12.

Kuna Harshini, D/o, Kuna Snnlvas Goud, Aged about 19 years, Occ. Student,
Res. 2-30, Hydershah Kote, Rajendra Nagar Dist. Rangareddy-500008 T.G.

Karri Joshika Sai, D/o, Karri Veera Venkata Prasad, Aged about. 19 years,
Occ.Student, Res. Plot No.428 and 429 F. No.202, Sri Nilaya Apartments,
Road No.10, Deepthi Sri Nagar, Miyapur, Hyderabad-500049, T.G.

Chintala Udith Pranav, S/o, Chintala Vamsi Mohan, Aged about 19 years,
Occ. Student, Res. Villa No.75 Door No.22- 85/64/75, CSK Prestige County,
Near Quter Ring Road, Rallaguda, Shamshabad, Rangareddy-501218,T.G.

Vasa Durgasrinidhi, D/o, Vasa Ramesh, Aged about 18 years, Occ. Student,
Res. 5-1-368, Kavirgj Nagar Khammam-507001, T.G.

Ithaf Sadia Muskan, D/o, Mohammed Ather Igbal, Aged about 20 years, Occ.
Student, Res. 16-11-16/G/J/102, Teegal Guda, Limra Pharmacy, Afzal Nagar,
Hyderabad 500036, T.G.

Kasuia Manisha, Dfo, Kasula Sudhakara Chary, Aged about 21 years, Occ.
Student, Res. 2-175, Redlawada Mandal Nekkonda Redlawada, Warangal
Rural-506369 T.G.

Vanneldevi Vaishnavi, D/o, Vanneldevi Kiran Kumar, Aged about 21 years,
Occ. Student, Res. H. No.4-1 -25, Ashok Nagar, Armur Muncipality, Nizambad-
503224, T.G.

Sandhi Manasvi, D/o, Sandhi Jeevan Ratnakar, Aged about 18 years, Occ.
Student, Res. 5-1/236/2, South West, VRR Green Park Enclave,
Dammaiguda, Malkajgiri-500083 T.G.

Punnam Akshara Reddy, D/o, Punnam Laxma Reddy, Aged about 18 years,
Occ. Student, Res. 846, Gokul Plots, Venkata Ramana Colony, Near Big
Church, Kukatpally-500072, T.G.

Lakkoju Naveen Venkata Sai, S/o, Lakkoju Poorna Chandra Rao, Aged about
19 vyears, Occ. Student, Res. 1-1-766, Siddharta Nagar Kazipet,
Hanamkonda, Warangal-506004,T.G.

Zubia Salomi, D/o, Syed Khaja Mazharuddin, Aged about 21 years, Occ.
Student, Res. 7-2-1102, Kashmeergadda, Karimnagar-505001, T.G.

Pamula Poojitha, D/fo, Pamula Ramesh, Aged about 19 years, Occ. Student,
Res. H.No.3-4/3, Kothur, Penjerla, Mahbubnagar-509228,T.G.



13.Kakumanu Ganesh Abhinay Reddy, S/o, Kakumanu Koti Reddy, Aged about
18 years, Occ. Student, Res. Door No0.4-6-207/1, Hanumaiah Nagar, Sai

Baba Road, Guntur-522007,A.P.

14.Vemagiri Abishai Anand Manohar, S/o, Vemagiri Premanandam, Aged about
19 years, Occ. Student, Res. 40-56-2, Sanjeevayya Colony-1, Near Loogas
Church, Waltair, Vishakapatnam-530004,A.P.

--.PETITIONERS

AND

1. The State of Telangana, represented by its Principal Secretary, Medical &
Health Family Welfare Department, Secretariat Buildings, Hyderabad

2. Kaloji Nararayana Rao University of Health Sciences, represented by its
Registrar, Warangal. ,

...RESPONDENTS

Petition under Article 226 of the Constitution of India praying that in the
circumstances stated in the affidavit filed therewith, the High Court may be
pleased to issue an appropriate writ, order or direction more particularly one in
the nature of writ of mandamus declaring the action of the respondents
particularly the 2nd respondent in not considering the petitioners request for
online registration for admission into MBBS/BDS course under Management
Quota “C” (NRI) Category in next phase of counseling for the academic year
2024-25 as illegal, arbitrary, unconstitutional and consequently direct the
respondents to consider and permit the petitioners to upload online application
for admission into MBBS/BDS course under Management Quota “C” {NRI)
category for the academic year 2024-25 in next phase of counseling.

1A NO: 1 OF 2024

Petition under Section 151 CPC praying that in the circumstances stated
in the affidavit filed in support of the petition, the High Court may be pleased to
direct the 2nd respondent to consider the petitioners request for online
registration under Management Quota "C*(NRI) Category for admission into
MBBS/BDS course in the next phase of counseling for the academic year 2024-

25, pending disposal of writ petition.
Counsel for the Petitioners: SRI ABDUL KABEER
Counsel for the Respondent No.1: GP FOR MEDICAL, HEALTH & FW

Counsel for the Respondent No.2: SRI G. RAVI REPRESENTING FOR
SRl A. PRABHAKAR RAO, SC FOR KNRUHS

The Court made the following: ORDER



THE HON’BLE THE CHIEF JUSTICE ALOK ARADHE
AND
THE HON’BLE SRI JUSTICE J .SREENIVAS RAO

WRIT PETITION No.28837 of 2024

ORDER: (Per the Hon'ble the Chief Justice Alok Aradhe)

Mr. Abdul Kabeer, learned counsel |for the
petitioners.

Mr. G. Ravi, learned counsel represents
Mr. A. Prabhakar Rao, learned Standing Counsel for
Kaloji Narayana Rao University of Health Sciences
(hereinafter referred to as ‘the University’) representing

respondent No.2.

2. With the consent of the parties, the matter is heard

finally.

3. In this writ petition, the petitioners inter alia have
prayed for the following relief:

“For the reasons stated above, it is prayed
that this Hon’ble Court may be pleased to
issue an appropriate writ, order or

direction, more particularly one in the



nature of writ of Mandamusg declaring the
action of the respondentsg particularly the
2nd fespondent in pet considering the
. Petitioners request for online registration
for admission into MBBS/BDs course
under Management Quota «c» (NRI)
category in next phase of Counselling for
the academjc year 2024.25 44 illegal,

arbitrary, unconstitutiong] and

into MBBS/BDs course under
Management Quota “C~ (NRI) category for
the academic year 2024-25 ip next phase

of Counselling and bass such other order or

course  for  the academic year  2024.25 under
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NRI category. Therefore, the University is not permitting
the petitioners to seek admission under Management
Quota for “C” (NRI) category. He further submitted that

the petitioners be granted liberty to submit a

representation to the University and the University be

directed to decide the said representation in a time

+

bound manner.

7

N\ 5 Learned Standing Counsel for the University
submitted that the last date of registration
was 23.08.2024 and thereafter, merit list has been

prepared, which shall be published at the time of

indicating the web options. However, it is fairly
submitted by him that in case the petitioners submit a
representation, the same shall be dealt with by the

University in accordance with law.

6. In view of the aforesaid submission and in the

£

peculiar facts of the case, the Writ Petition is disposed of

with liberty to the petitioners to submit a representation

before the University with regard to their grievance.



Needless to state that in case such a representation is

m.ade, the University shall decide the same within a
period of three (03) days thereafter. It is made clear that
this Court has not expressed any opinion on the merits

of the matter,

i
;
i
i
i
i
i
!
!

Miscellaneous applicationS, if any pending, shall

stand closed. There shall be no order as to costs.
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To,

-2

The Principal Secretary, Medical & Heaith Family Welfare Department, The
State of Telangang, Secretariat Buildings, Hyderabad

The Registrar, Kaloji Nararayana Rao University of Health Sciences,
Warangal. '

One CC to SRI ABDUL KABEER, Advocate [OPUC]

One CC to SRI A. PRABHAKAR RAO, SC FOR KNRUHS [OPUC]

Two CCs to GP FOR MEDICAL, HEALTH & FW, High Court for the State of
Telangana. [OUT]
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CC TODAY

HIGH COURT

DATED:17/10/2024

ORDER L
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WP.No0.28837 of 2024

DISPOSING OF THE WRIT PETITION
WITHOUT COSTS



